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GOVERNMENT OF TRIPURA
Ln‘N DEPARI MENT: SECRETARIAT :AGARTALA

No.E2 {7)-LAW/ESTT.2/2013/4648-58 Dated, Agartala, the 1st July, 2015.

 NOTIFICATION

SCHEME FOR POST RETIRAL EE?\I“FETS 10 THE RETIRED CHIEE JUSTICES

WHEREAS, a Resoiutmn was passe& in the Joint Conference of the Chief Ministezs and
the Chief Justices 0fthe High Couz'ts held on 18.09. 2004, to adopt the scheme sanciioned by the
State of Andhra Pradesh and follow in all States relating to post re‘n;rai benefits to the leured

._-\.|

High Court J uages except where better beneﬁts are already available

AND WHER__AS . pursuant io the absvp resolution, most 0§ the States in the couniry
ha‘;e extended various post retiral benefits to the retired Chief Justices and retived Iudces of the
respectve H1gh Courts, in-the same manner:as sanctioned by:the Government -of Andhra
Pradesh, 1._311&3: their G.O.Ms. No.28 dated, 16.03.2012, issued by the Law (LA & J-8C. F}‘

~ Depariment, sanctioning an emidunt of =14,000/- per month to the retived Chief Justices and an
amount of €12,000/= per month {o the retzred Iudges of the }izgh Court of Andhra Pradesh, for
defizying ihe services of an orderly, driver, security guard eic. and for meeting expenses. incurred
towards secretarial assistance on confract basis and a residential telephone free of cost with
number of free calls to the extent of 1500 per ‘thonth over and above the number of free calls per
month aflowed by the Telephone authority to both the retired Chief Justices and retired Judges of
the High Court of Anidhra Pradesh w.e.f. 01.04.2012;

AND WHEREA the Hon’ble Supreme Court of India in its Judgment dated
31.02.2014 passed il Writ Petition (Civil) No.521 of 2002 (P. Ramakrishnan Raju —vs- Union of
India & Ors), analogousiy heard mth Writ Betition (Civil) No. 523 of 2002, 524 of 2002, 37 of
2003, 38 of 2003, 465 of f 2005 and Cﬂml P;apeal Nos.4248-49 of 2314 [arising out of SLP (C)
Nos.9558-9559 of 2010} has ordered that the States who have not so far framed any scheme
extendmg the post retiral benefits of the:getired Chief Justices and retired Judges of the
respective High Courts, shall formulate the same as early as possible, preferably with a period of
six months from the date of receipt of the copy of the order; -

' ' 27




fripurs, no such post retiral benefits have b
sxtended for the retived Chief Jhstlc s and reﬂred Judges of the I—T;gh Court,
dariver, 3 security guard, g domestic help ete, - apart from having Secretarial assistance on contracs

.basis to maintain an office at the residence, which is must for the retired Chief Justices and |
retired Judges by virtue of the véry namre of offices held by them;

NOW TFEREE‘GRE ﬂae Gevemmeat ef 1npura m csmpﬂance of the d; dirgetions of the
Hon’ble Supreme Court of mﬁza given in Wrir Petition {le} No521 of 2002 dated 31.03 2614
and pz.rsaant © the Resolution of the Joint Cﬁﬁ_éreﬂce of the Chief

Justices of the Tﬁgh Courts he’d on 18 49, 2{)351 berecy formul
'namely- - )

tike the service ofag

"mm siers and the Chief

at@s the ml?owmg scheme,

1. | {1} This may be called “ The Scheme for Poge Retiral Benefits to the Retired Chief
Justices and Retired Judges of the High Court of Tripora™

: (2} Thzs shall come intg fowe on and from 15I July, 2015, - - " )

3. Des State Gwemmeﬁt, affer careftl consideration ¢ of all aspecs, hereby sanctions.
{1} an amoumt of ¥14 BODf-fQunees F@ur—teen Thm.as_né} per month 1o f.f@ retired
Fher .?usaces of %gh Court of Tnp*.;ra and an amount of T2 {)f‘&-{%upe% T

per mm&z ot me reL.Pé Judges {;-* Hﬁh 4.,,0111‘1’, of Tripura, for deﬁa}m

'eive Thotsan’l
g the services of an ordériv.
c:river, Sccarz’fy guard ete. and fov mcetmg the expu:aseﬁ in 101111'25; t:m:rds 58

cretaﬁsi ; ﬁ'ssisténce
on cennac- t basis; and '

{2} } ﬁgﬁemai telephene & m,e of cost with ; .ﬂ.mbo: o*“ ree calls 1o the exfem af 1,500

Per month over and above fhe mumber cf’ fres calls ;f‘r month aliowed by Lhe Te 5}331011“

authorities, 1o both the ; retired Chief Justices and Judges of High Court of Tripura,

: Thepost t]ral benefits, as mentined in para-2 above

(1) - who have beeq appointed in the High Cour; of Tripura and £at53 transferred 1o

some other High Coure ang retired thers and so also 1o the Judges of High Court of Tripura who
have heen clevated as Chief Jug: stices of other High Courts ang retired in thoss High Courts,
leaving the option to the retiz red h{}n’ble Judges/Hon ble Chief Justices to claim the said bensfirg

i1 the State where from they retived or'in the State of Tripurs..
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{2)  sulyect to the condition mentioned in sub-para (1) above, these post retiral
benefits are also extended to the retired Chief Justice(s) and or the retired Judge(s), who has/have
been appointed as such, in the Gauhati High Court, from the Tripura Judicial Service or from the

Advacates of the State of Tripura.

4, The post retiral benefits, as mentioned in para-2 above, are not extended io the retired
Chiel Justice(s) and retired Judge(s), who isfare engaged/appointed in any post-retirement

assignment under any statutory authority or body within the State of Tripura.

S, The Regiswrar General, High Court of Tripura or any other officer subordinate to him and
duly authorised by him, shall draw and pay the above ‘Sanctisned amounts and residential
telephone charges including the charges for 1500 free calls per month over and above the
numster of free calls per month allowed by the telephone authorities to the retired Chief Justices

and retired Judges of the High Court of Tripura.

i

6. This order isuues with the concurrence of the Fiﬁance Department, Government of
Tripura vide their U.0.No.1301/FIN(G)/14 dated 85.11.2014 and also approval of the Council of
Ministers vide Memorandum No F.1(39)-CAB/99-B dated 30 June, 2015.

By order and in the name of the Govemor, Tripura,

L

{Sopan Chaudhuzi)
Deputy Secretary, Law,
Government of Tripura.
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